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RJIL Response: None 
 

 
 
RJIL Response: 
 
We submit that there are two aspects of the spectrum assignment to V2X services. 
The entity holding RSUs should be assigned exclusive spectrum through auction and 
there are no spectrum usage charges for auctioned spectrum. 
 

 
 
RJIL Response: 
 
No spectrum charges will be applicable as explained above. 
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RJIL Response: 
 
Not Applicable in view of the above.  
 

 
 

 
 
RJIL Response: 
 
Not Applicable in view of the above.  
 

 
 
RJIL Response: 
 

1. At the outset, we reiterate that V2I authorization is not required, as these are primarily 
safety specific services with long gestation period thus, the TSPs with experience in 
such long-term projects should be allowed to offer these services.  
 

2. Nevertheless, the TSPs and standalone V2I authorized entities can look to monetize 
the service by offering these services directly to the Government and PSUs like NHAI, 
Municipalities, and Smart Cities Missions. 

 
3. These services can also be offered to fleet operators, dynamic routing information 

services, Electronic Toll Collection (ETC) integration fees, parking guidance services, 
roadside commercial infotainment services. 
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4. These entities can also offer Infrastructure as a Service (IaaS) to generate revenue by 
leasing RSU pole space and power connections to third parties (e.g., to EV charging 
station operators, IoT sensor networks. 

 
5. V2X RSU sites can be hosted for Edge computing services for autonomous vehicle 

data processing, high-definition mapping, and collaborative perception, charged to 
automotive OEMs on a per-query or subscription basis. 
 

 
 

 
 
RJIL Response: 
 
There is no need for specific Gross Revenue (GR), Applicable Gross Revenue (ApGR), 
and Adjusted Gross Revenue (AGR) for V2I communication service and the existing 
definitions under the Unified License and main service authorization under 
Telecommunication Act 2023. 
 

 
 
RJIL Response: 
 
There is no need for any exclusions for revenue derived from safety-related V2X 
services under the proposed V2I communication service authorisation or access 
services. However, the revenue generated from non-telecom services should be 
excluded from computation of AGR. 
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RJIL Response: 
 
The entry fee for proposed V2I communication service authorisation, should be same 
as access services authorization, in case the same are implemented.  
 

 
 
RJIL Response: 
 
We are strongly against the Bank Guarantees (BGs) in telecom sector, and no BGs 
should be required from proposed V2I communication service authorisation.  
 

 
 
RJIL Response: 
 
In case the V2I authorized entity is instituted then the minimum paid-up equity capital 
of Rs. 1 crore and minimum net worth of Rs. 2 crores should be applicable at the time 
of application, in line with M2M-SP registration. 
 

 
 
RJIL Response: 
 
The application processing fee shall cover only the administrative expenses and in no 
case should be more that Rs. 1 lac.  
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RJIL Response: 

In view of the level playing field considerations, the authorisation fee for proposed V2I 
communication service authorisation should be 8% of the AGR. 

RJIL Response: None
Ù
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